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ORDER 

MEMBER (3)
V

The petitioners, who are the respondents in OA have filed this review 

application ynder Rule 17 of the Central Administrative Tribunal (Procedure) 

Rules, 1987 for review of the order and judgment of the Tribunal Dt.

22.07,2008 on the ground that ttils Tribunal failed to consider ttie fact that 

a mercy petition was preventing by the prescribed authority from forwarding- 

to the President. But due to oversight this Tribunal has committed an error 

while passing order, which iteelf appeared on the fact of the records hence, 

the order of the Tribunal dt.22.7.2008 has to be reviewed. Inspite of notice 

to the respondents, there was no representation from him.

2. Heard the applicant counsel.

3. The brief fads of the case are that the applicant's OA was disposed of 

on 01.09.2009 with a direction to the respondents to dispose of the pending 

review petition of the applicant by passing a reasoned and speaking order 

within a period of three months from the date of receipt of the copy of this
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order. B u t i t  is the case of the respondents that the mercy petition of the 

applicant was already withheld by the prescribed authority and not forwarded 

to the President which they also brought to the notice of the court but the 

same has not been considered by the Tribunal, while passing the order dt.

22.7.2008 and as such  ̂ they have filed this application for review of the 

order,

4. The respondents In their Supp. Counter Affidavit, have stated in 

respect of mercy petition of the applicant has already been withheld by the 

prescribed authority but this Tribunal without noticing the said fact̂  disposed 

of the OA with a direction to the respondents to dispose of the pending 

review petition of the applicant by passing a reasoned and speaking order. 

Non mention of the mercy petition does not in any way affect the merit of the 

judgment. It may be stated that mercy petition is not part of any statutory 

relief which the original applicant is entitled to. Therefore, there is no 

apparent error in the order dt.22.07.2008, which call for any review. 

Therefore, the review petition is dismissed as without merit.
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